57

23

IN THE CEWNTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

QA.No.1121/99 Date of order: 16-8-99

Between:
T.Bhanu Pratap T;.Applicant
And

1) The Sr.Beputy General Managsr,
South Central Railway,
Secunderabad.

2) Chisf Personnel Officar,
South Eentral Railuway,
Rail Njlayam,
Secunderabad.

3) sr.Divigional Personnel Officer,
South Central Railway,Guntaka)] Division, .
Guntakal, Ananthapur District. . « i88pondants

Counsel for the Applicart : Nr;h.Sanyasi Rao,Aqvocate
Counssl for the Respondents : Nr:N.H.Deuaraj,SC for Rlys

CORAM:

THE HON'BLE MR.JUSTICE D.H.NASIR : VICE-CHAIRMAM

L BN )

Order

Heard the learned counsal for the applicant
ﬂr;G.Sanyasi Rao and the learned standing counsal for

the Respondents Mr.N.R.Devaraj:

2. The learned standing counsel Mr.Devaraj makes a
statement that the applicant has been posted back to his
original post at Hydserabad and therefore no cause of action
survives for the applicant to prosecute this OA any Pur ther .

The learnsd counsel Mr.G.Sanyasi Rao for the applicant
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concedes to the same and seeks permission to withdrauw

the DA. Permission granted. The OA is dismissed as withdrawn.

3. As far ag the second aspact of the relisef claimed
by the applicant is concerned with regard to sanctioning

of Sick {eave armd to pay leave salary, the respondaents

are directed to consider the same in accordance with the

Leave Rulas.

4, The OA is disposed of accordingly. No costs.

C@,.,.,.IJ
(JUSTICE D.H.NASIR)
'SA* Vice-Chairman

Dated: 16th August,1999 -
(order dictated in ths open court) 4}19 » 3
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15t AND—EFnd COURT

TYPED BY . CHECKED BY
COMPARED BY APROVED BY

THE CENTRAL ADMINISTRATIVE TR ISBUNAL
HYDERABAD BENCH , HYDERABAD.

_ o
THE HON'BLE MR.JUSTICE D.H. NASIR -~ %sg§§>. ‘

VICE - CHAIRMAN
THE 'HON'BLE MRVR. RANGARAJAN,
MEMBER ( WOMN )

THE HON'BLE MR.B.S.\JAI PARAMESHWAR

MEMBER ( JuUpL

ORDER DA TE. I {gﬁqﬂ

MA /RAFER-NGO
SMNTESTAE

ADMIT TED AND INTERIM DIRECTIONS .
IS5UeD :

ALLOWED

C.P. CLOSED
R.A. CLOSED
0.4. CLOSED
DISPOSED OF WIT§ DIRECTICNS

DISMISSED

DISMISSED AS WITHDRAWN

ORDERED/REJECTED

0 COSTS
\

NO DRDER AS

o

Cn TR Tl AL g e N ST

s

x
|
{
+



